








FIR No. 243/18

PS : Nabi Karim

U/s : 302/201/34 IPC
State Vs. Akash Gautam

27.05.2020

Present: Ms. Reeta Sharma, Ld. Addl. PP for State.
Sh. P.K. Garg, L.d. Counsel for applicant/accused is present.
Inspector Tej Dutt Gaur is present. He has filed reply.

. This is an application seeking interim bail for 45 days filed on

behalf of applicant/accused in terms of Minutes of Meeting dated 18.05.2020

issued under the Chairmanship of Hon'ble Mrs. Justice Hima Kohli, Delhi High

Court. It is further stated in the application that applicant/accused has to take

care of her mother who is going to be operated for her eyes.

2 The chargesheet has been filed against applicant/accused for the

Lw

offences U/s 302/34 IPC and he is in judicial custody since 08.07.2018 i.e. for

about more than 22 months.

3. I have heard the submissions Ld. Addl. PP for State and perused the

record. It is submitted in reply that due to short span of time, medical documents

of mother of applicant/accused could not be verified from concerned Hospital

and sought some time (O verify the same. It is further submitted that

applicant/accused is an active criminal and is involved in 7 criminal cases of

murder, snatching and theft etc.

Powered Committee of Delhi High Court vide its Miputes

4. The High
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Bail application

FIR No. 50/2017

RS Kotwali

u/sec. 376 IPC & 6 POCSO Act

State v. Nasir @ Najir Hussain.

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.

Sh.Ravinder Tyagi, Ld. Counsel for the applicant/ accused.

SI Rakesh Kumar, on behalf of 10.

Reply is filed on behalf of 10. However, no notice has been
issued to the complainant. Presence of complainant/victim is
necessary before hearing on bail application of accused U/s 376 IPC
in terms of Practice Direction bearing No. 67/Rules/DHC dated
24.09.2019 issued by Hon'ble High Court of Delhi.

In view of aforesaid, notice be also issued to
complainant/victim through the 10 concerned.

List on 29.05.2020.

(Mohd. Farrukh)
ASJ-05/(Central) TH elhi/27.05.2020



Bail application

FIR No. 67/2020

PS. Nabi Karim

u/sec. 376 IPC

State v. Harish Singh @ Vinay Yadav

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
Sh.Kamlesh Kumar , Ld. Counsel for the applicant/accused.

This is an application for bail u/sec. 439 Cr.P.C. moved on
behalf of applicant/accused.

Reply is filed on behalf of I0. However, no notice has been
issued to the complainant. Presence of complainant/victim 1s
necessary before hearing on bail application of accused U/s 376 IPC
in terms of Practice Direction bearing No. 67/Rules/DHC dated
24.09.2019 issued by Hon'ble High Court of Delhi.

In view of aforesaid, notice be issued to
complainant/victim through the IO concerned.

List on 29.05.2020.




Bail application

FIR No. 50/2020

PS. Chandni Mahal
u/sec. 307 IPC

State v. Mohd.Umar @ Umer

27:05:2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.

Sh.M.F.Khan , Ld. Counsel for the applicant/accused.

This is an application for bail u/sec. 439 Cr.P.C. moved on
behalf of applicant/accused.

After some arguments, Ld. Counsel for the applicant
submits that he intends to withdraw the bail application. Heard. On

his submission, bail application of the applicant is dismissed as

withdrawn.
(Mot@)
ASJ-05/(Central) T %/Delhi/27.05 .2020









Bail application

FIR No. 18/2020

PS. Kashmere Gate
u/sec. 376/506 IPC

State v. Mainuddin @ Shami

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
Sh. Z.Zafar, Ld. Counsel for the applicant/accused.
IO WSI Meenakshi in person.

Reply has already been filed by 10. However, no notice has
been issued to the complainant. Presence of complainant/victim is
necessary before hearing on bail application of accused U/s 376 IPC
in terms of Practice Direction bearing No. 67/Rules/DHC dated
24.09.2019 issued by Hon'ble High Court of Delhi.

In view of aforesaid, notice be also issued to
complainant/victim through the IO concerned.

List on 28.05.2020.

(Mohd: ukh)
ASJ-05/(Central) TH elhi/27.05.2020



Bail application

FIR No. 169/19

PS. Chandni Mahal
u/sec. 377/5061PC
State v. Adil Hussain

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
None for applicant.

In the interest of justice, list on 30.05.2020.
(Mohd.fFarrpkh)
ASJ-05/(Central) THC/Delhi/27.05 .2020

)



Bail application

FIR No. 302/2018

PS. Pahar Ganj

u/sec. 302 IPC

State v. Dharam Singh @ Vicky

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
Sh.Suraj Prakash Sharma , Ld. Counsel for the
applicant/accused.

No report is filed by the IO.

[0 is directed to comply the directions of order dated

22.05.2020 for the next date.

List on 28.05.2020 for report and consideration.

ASJ-05/(Central)THCY/Delhi/27.05.2020



Bail application

FIR No. 48/2015

BS? Nabi Karim

u/sec. 186/353/333/307/201/75/34 IPC
25/27/54/59 Arms Act

State v. Ajay @ Nathu

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
Sh.Ankit Tyagi , Proxy Counsel for the applicant/accused.
Notice of bail application be issued to the IO for filing reply.
Issue notice to concerned Jail Superintendent to furnish a
report regarding conduct of the accused in the jail and his previous
involvement.
At the request of proxy counsel for the applicant/ accused be

listed on 28.05.2020. «

(Mohd. Férrukh)
ASJ-O5/(Cegtral)THC/Delhi/Z?.OS.2020
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FIR No. 32/19

PS : Crime Branch (Central)
U/s : 399/402 IPC

State Vs. Ashok Kumar

27.05.2020
Present: Ms. Reeta Sharma, Ld. Addl. PP for State.
Sh. M.F. Zama, Ld. Counsel for applicant/accused is present.

. This is an application seeking interim bail filed on behalf of

applicant/accused due to outbreak of COVID-19.

2. It is submitted by Ld. Counsel for applicant/accused that
applicant/accused is not involved in any other case and his case is covered under
the relaxations granted by Hon'ble High Court of Delhi from time to time and
lastly relaxed vide Minutes of Meeting dated 18.05.2020. Moreover, four co-
accused in this case have already been granted interim bail for 45 days.

55 I have heard the submissions and perused the record. The High
Powered Committee of Delhi High Court vide its Minutes of Meeting dated
18.05.2020 has directed that in the wake of outbreak of COVID-19, the cases
of UPTs facing trial/remand in theft cases and in jail for more than 15 days
be granted the benefit of releasing them on interim bail.

4. Keeping in mind the aforesaid guidelines and considering the
submission of Ld. Counsel for applicant/accused that four co-accused have

already been granted interim bail for period of 45 days, applicant/accused is

directed to be released on interim bail for 45 days on his furnishing personal

e age No. 1
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FIR No. 32/19

PS : Crime Branch (Central)
U/s : 399/402 IPC

State Vs. Ashok Kumar

bond in sum of Rs. 10,000/~ subject to his good conduct in the jail. Accused will
surrender before the Jail Superintendent concerned after expiry of interim bail
period commencing from the date of his release. A copy of this order be sent to
the applicant/accused through the Jail Superintendent as well as copy of this

order be given dasti to Ld. Counsel.

ASJ-05 (Central)/TH ()Delhi
27.05.2020




FIR No. 231/16

PS : Kashmere Gate
U/s : 302/201/34 IPC
State Vs. Vijay Singh

27.05.2020
Present: Ms. Reeta Sharma, Ld. Addl. PP for State.

Sh. D.B. Yadav, Ld. Counsel for applicant/accused is present.
L. This is an application seeking interim parole filed on behalf of
applicant/accused in terms of Minutes of Meeting dated 18.05.2020 issued under
the Chairmanship of Hon'ble Mrs. Justice Hima Kohli, Delhi High Court.
2 Applicant/accused is facing trial for the offences U/s 302/34 IPC

and he is in judicial custody since 07.12.2017 i.e. for about 2 Y2 years.

3. [ have heard the submissions and perused the record. The High
Powered Committee of Delhi High Court vide its Minutes of Meeting dated

18.05.2020 has directed that in the wake of outbreak of COVID-19, the cases
of UTPs facing trial in a case U/s 302 IPC and are in jail for more than two

years with no involvement in any other case be granted the benefit of

releasing them on interim bail.

4. Keeping in mind the aforesaid guidelines and considering the
submission of Ld. Counsel for applicant/accused that applicant/accused has no

involvement in any other case, applicant/accused is directed to be released on

interim bail for period of 45 days on his furnishing personal bond in sum of Rs.
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FIR No, 231/16

PS : Kashmere Gate
U/s : 302/201/34 IPC
State Vs. Vijay Singh

27.05.2020
Present: Ms. Reeta Sharma, Ld. Addl. PP for State.
Sh. D.B. Yadav, Ld. Counsel for applicant/accused is present.

L. This is an application seeking interim parole filed on behalf of
applicant/accused in terms of Minutes of Meeting dated 18.05.2020 issued under
the Chairmanship of Hon'ble Mrs. Justice Hima Kohli, Delhi High Court.

2. Applicant/accused is facing trial for the offences U/s 302/34 IPC
and he is in judicial custody since 07.12.2017 i.e. for about 2 }2 years.

3 [ have heard the submissions and perused the record. The High
Powered Committee of Delhi High Court vide its Minutes of Meeting dated
18.05.2020 has directed that in the wake of outbreak of COVID-19, the cases

of UTPs facing trial in a case U/s 302 IPC and are in jail for more than two

years with no involvement in any other case be granted the benefit of
releasing them on interim bail.

4. Keeping in mind the aforesaid guidelines and considering the
submission of Ld. Counsel for applicant/accused that applicant/accused has no
involvement in any other case, applicant/accused is directed to be released on

interim bail for period of 45 days on his furnishing personal bond in sum of Rs.




b | FIR No. 231/16
/ PS : Kashmere Gate
U/s : 302/201/34 1PC

State Vs. Vijay Singh

35,000/~ subject to his good conduct in the jail. Accused will surrender before
the Jail Superintendent concerned after expiry of interim bail period
commencing from the date of his release. A copy of this order be sent to the

applicant/accused through the Jail Superintendent.

(Mohd. Karrukh)
ASJ-05 (CentraBh/THC/Delhi
27.05.2020

Page No. 2



FIR No. 567/18

PS : Kashmere Gate

Ul/s : 328/379/411/34 1PC
State Vs. Irfan Khan

27.05.2020
Present: Ms. Reeta Sharma, Ld. Addl. PP for State.
Sh. M.S. Khan, Ld. Counsel for applicant/accused is present.

L. This is an application secking interim bail filed on behalf of
applicant/accused in terms of Minutes of Meeting dated 18.05.2020 of High Powered
Committee of Delhi High Court under the Chairmanship of Hon'ble Mrs. Justice Hima
Kohli, Delhi High Court.

2 It is submitted by Ld. Counsel for applicant/accused that
applicant/accused is in judicial custody for about 2 years in case FIR No. 567/18 (PS
Kashmiri Gate), FIR No. 195/18 (PS Kashmiri Gate), FIR No. 139/18 (PS Pahar
Ganj), FIR No. 121/18 (PS Sarai Rohilla) and FIR No. 194/18 (PS Sarai Rohilla).
It is further submitted that the abovementioned matters were foisted upon the
accused/applicant while he was in judicial custody in case FIR No. 194/18 and he has
nothing to do with any of the offences. It is further submitted that applicant/accused
was granted bail in FIR No. 139/18 vide order dated 23.05.2020, granted bail in FIR
No. 195/18 vide order dated 23.05.2020, granted interim bail for 45 days in FIR No.
121/18 vide order dated 18.05.2020 on the ground of illness of his mother. It is further
submitted that due to oversight, bail application could not be moved in this case.
Mother of the applicant/accused is hospitalized as well as his case is also covered

under the relaxations granted by Hon'ble High Court of Delhi from time to timge and




FIR No. 567/18

PS : Kashmere Gale

U/s : 328/379/411/34 IPC
State Vs. Irfan Khan

lastly relaxed vide Minutes of Meeting dated 18.05.2020.
3, I have heard the submissions and perused the record. Applicant/accused

has been granted bail/interim bail in other cases. The High Powered Committee of

Delhi High Court vide its Minutes of Meeting dated 18.05.2020 has directed that in

the wake of outbreak of COVID-19, the cases of UPTs facing trial/remand in theft

cases and in jail for more than 15 days be granted the benefit of releasing them on

interim bail.

4. Keeping in mind the aforesaid guidelines and considering the submission

of Ld. Counsel for applicant/accused that applicant/accused has already been granted

bail/interim bail in other cases on the ground of illness of his mother,

applicant/accused is directed to be released on interim bail for period of 45 days on his

furnishing personal bond in sum of Rs. 10,000/~ subject to his good conduct in the jail.

Accused will surrender before the Jail Superintendent concerned after expiry of

order be

interim bail period commencing from the date of his release. A copy of this

sent to the applicant/accused through the Jail Superintendent.

Page No. 2






FIR No. 145/19
/ PS : Crime Branch

U/s : 419/420/468//1471/474/34/120-B 1PC
State Vs. Hemant Sharma

27.05.2020
Present: Ms. Reeta Sharma, Ld. Addl. PP for State.
Sh. Kaushal Thakur, Ld. Counsel for applicant/accused is present.

L. This is an application seeking interim parole filed on behalf of
applicant/accused in terms of Minutes of Meeting dated 18.05.2020 issued under
the Chairmanship of Hon'ble Mrs. Justice Hima Kohli, Delhi High Court. It 18
submitted by Ld. Counsel that applicant/accused is a chronic cardiac patient and
treatment has not been completed yet and he is prone to infection of COVID-19
in the jail.

2. It is submitted by Ld. Addl. PP for State that she has received reply
from Police on e-mail, as per which accused is also involved in another case
which fact is also admitted by Ld. Counsel for applicant/accused, however, he
submits that in that case, applicant/accused has also been granted interim bail for
45 days vide order dated 23.05.2020.

3 I have heard the submissions and perused the record.
Applicant/accused is stated to be in judicial custody since 07.06.2019. The High
Powered Committee of Delhi High Court vide its Minutes of Meeting dated
18.05.2020 has directed that in the wake of outbreak of COVID-19, the cases of

UPTSs facing trial/remand languishing in jail except the cases as mentioned therein,

ge No. 1




FIR No. 145/19

PS : Crime Branch

U/s : 419/420/468//471/474/34/120-B 1PC
State Vs. Hemant Sharma

be granted the benefit of releasing them on interim bail to de-congest the jail for
preventing the danger of COVID-19 in the jail as inmates/staff are also being
infected in the jail.

4. Keeping in mind the aforesaid guidelines and considering the
submission of Ld. Counsel for applicant/accused that applicant/accused has also
been granted interim bail for 45 days in another case, applicant/accused is
directed to be released on interim bail for period of 45 days on his furnishing
personal bond in sum of Rs. 25,000/-. Accused will surrender before the Jail
Superintendent concerned after expiry of interim bail period commencing from

the date of his release. A copy of this order be sent to the applicant/accused

through the Jail Superintendent.

Page No. 2




FIR No. 26/20

25, Bara Hindu Rao

u/sec. 376 IPC & 6 POCSO Act
State v. Gyan Singh Sharma

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.

Put up for consideration on 03.06.2020.

(Mohd. F r‘ kh)
ASJ-05/(Central) PHC/ elhi/27.05.2020



Bail application

FIR No. 319/2018

PS. Kotwali

u/sec. 324/307/34 1PC

State v. Yusuf @ Igbal Hussain

27.05.2020

Present : Ms. Reeta Sharma, 1.d. Addl. PP for the State.
Sh. Shivendra Singh,Ld. Counsel for the
applicant/ accused (through video conferencing).

The proceedings in the present application have been

conducted through video conferencing.
This is an second application for bail u/sec. 439 Cr.P.G

alf of applicant/ accused due to outbreak of COVID-19.
on record. Report

moved on beh

Reply to bail application is filed, taken

from the Jail Superintendent alongwith good conduct certificate and

rant has already been received.
to the bail application, it is stated that during
u/s 307 IPC was -also

custody war
In the reply

the course of the investigation of the case,
invoked
It is submitted by 1.d. Counsel for applicant/accused that

applicant/ accused is not involved in any other case and his case is

under the relaxations granted Dy Hon'ble High Court of

covered
d vide Minutes of Meeting

Delhi from time to time and lastly relaxe

dated 18.05.2020.

=  ,; . S,Ed the reCOI‘d. The

in cases u/s(‘3<07(



)

IPC and in jail for more than six months be granted the benefit of
releasing them on interim bail. The accused is in JC since
14.10.2018 and he has no other involvement as per the report filed
by the IO.

Keeping in mind the aforementioned guidelines and
considering facts and circumstances, applicant/accused is directed to
be released on interim bail for 45 days on his furnishing personal
bond in sum of Rs. 25,000/- subject to the condition that accused
shall not try to influence or contact the complainant.

Accused will surrender before the Jail Superintendent
concerned after expiry of interim bail period commencing from the
date of his release.

Copy of this order be sent to applicant/accused through
Jail Superintendent. Copy of this order be also given to Ld. Counsel

for applicant/accused.




























FIR No. 282/19

PS : Kotwali

Uls : 304/34 IPC

State Vs. Sarfaraj & Ors.

27.05.2020
Present: Ms. Reeta Sharma, Ld. Addl. PP for State.

Ld. Counsel for applicant/accused is present.

¥ This is an application seeking bail filed on behalf of
applicant/accused.

2 FIR No. 282/2019 U/s 304/34 IPC has been registered against the
applicant/accused at PS Kotwali on the allegations that on 26.08.2019 at about
9.30 p.m. outside Old Delhi Railway Station where applicant/accused Sarfaraj
used to sell mobile headphone and one boy came to him and on the price of
headphone, altercation took place between applicant/accused and that boy.
Applicant/accused along with Lallan who also used to put a stall there, gave fist
and leg blows on the persons of that boy due to which that boy had died.
Applicant/accused is in judicial custody since 26.08.2019

3. I have heard the submissions and perused the record. The High

Powered Committee of Delhi High Court vide its Minutes of Meeting dated
18.05.2020 has directed that in the wake of outbreak of COVID-19, the cases
of UTPs facing trial in a case U/s 304 IPC and are in jail for more than one

year with no involvement in any other case be granted the benefit of releasing









Bail application

FIR No. 199/09

PS. KASHMERE GATE
u/sec. 364-A/120-B/506 IPC
State v. Gaurav Chauhan & Ors.

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
Ld. Counsel for the applicant/accused(through video
conferencing).

The proceedings in the present application have been
conducted through video conferencing.

This is an application for bail u/sec. 439 Cr.P.C. moved on

behalf of applicant/accused.
Issue notice of this bail application to the IO for filing of

reply.
A certificate regarding good conduct of the accused during

his custody period so far be filed by the Jail Superintendent.

List on 30.05.2020 for arguments on the bail application.

(Mohd.-Farrukh)
ASJ-05/(Central) THC/D l1hi/27.05.2020
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Bail application

FIR No. 366,/2018

PS. Pahar Ganj

u/sec. 392/397/325/354/451/411 IPC
State v. Kapil

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.

Sh.Rajesh Kaushik , Ld. Counsel for the applicant/accused.

This is an second application for bail u/sec. 439 Cr.P.C.
moved on behalf of applicant/accused due to outbreak of COVID-19.

Reply to bail application is filed, taken on record.

It is submitted by Ld. Counsel for applicant/accused that
applicant/accused is not involved in any other case and his case is
covered under the relaxations granted by Hon'ble High Court of
Delhi from time to time and lastly relaxed vide Minutes of Meeting
dated 18.05.2020.

I have heard the arguments and perused the record. The
High Powered Committee of Delhi High Court vide its Minutes of
Meeting dated 18.05.2020 has directed that in the wake of outbreak
of COVID-19, has issued guidelines for release of inmates on interim
bail to de-congest the jail for preventing the danger of COVID-19 in
the jail as inmates/staff are also being infected in the jail granted the
benefit of releasing them on interim bail, subject to certain
conditions as mentioned therein.

Keeping in mind the aforementioned guidelines and

considering facts and circumstances, applicant/accused is directed to

e released on interim bail for 45 days on his furnishing Pef%




.
bond in sum of Rs. 35,000/- subject to the condition of his good

conduct in the jail. It is also directed that accused shall not try to

influence or contact the complainant.

Accused will surrender before the Jail Superintendent

concerned after expiry of interim bail period commencing from the

date of his release.
Copy of this order be sent to applicant/accused through

Jail Superintendent. Copy of this order be also given to Ld. Counsel

for applicant/accused.




Bail application

FIR No. 34/19

PS. DBG Road

u/sec. 302/201/404/120-B/34 IPC
State v. Urmila & Ors.

27.05.2020

Present : Ms. Reeta Sharma, Ld. Addl. PP for the State.
Ld. Counsel for the applicant/accused(through video

conferencing).
The proceedings in the present application have been

conducted through video conferencing.
This is an application for bail u/sec. 439 Cr.P.C. moved on

behalf of applicant/accused due to outbreak of COVID-19.

Reply filed on behalf of IO.
Issue notice to concerned Jail Superintendent to furnish a

report regarding conduct of the accused in the jail and his previous

involvement. He is also directed to file medical report of the

accused.

List on 29.05.2020. /
Y

(Mohd: Farrykh)
ASJ-05/(Central) THC/Delhi/27.05.2020




